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Dr. L. M. Singhvi: On a point of
order. 1 believe the convention is
that we do not, in this House, refer
to the proceedings in the other
House. I believe that rule 354 pre-
cludes any discussion of the proceed-
ings of the other House in this House.

Mr. Speaker: When they are pub.
lished, reference to that publication
can be made.

Shri Vidya Charam Shukla: May 1
know if this kind of speech advocat-
ing secession is a criminal offence,
and if so, the reason why no action
has been taken against the gentleman
who made that speech?

Shri Lal Bahadur Shastri: It is not
yet a criminal offence.

Metallurgical Research Laboratory,
Ishapore

*1437. Shri S. M. Banerjee: Will
the Minister of Defence be pleased
to state:

(a) whether final decision has
siRce been taken regarding bifurca-
tion of Defence Metallurgical Research
Laboratory, Ishapore;

(b) if not, the reasons therefor; and

(c) when a decision is likely to be
taken in the matter?

The Deputy Minister in the Minis-
try of Defence (Shri D, R. Chavan):
(a) Yes, Sir.

(b) and (c). Do not arise.

Shri S. M. Banerjee: The reply to
part (a) of the question is ‘Yes’. May
I know whether it has been actually
bifurcated, and if so, the departments
into which it has been divided?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
Only a decision has been taken in
principle to bifurcate it. It will take
some time to implement it.





